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Model Woollen Mills, Bombay

8230. SHRI E. K. NAYANAR :
SHRI B. K. MODAK :
SHRI NAMBIAR :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Questions Nos. 2634 and 2872 on
the Ist December, 1967 and 5th March,
1968 respsctively and state :

(a) the details of the C. B. I, report
on illegal conversion of silk looms into
woollen looms by the Model Woollen Mills
Bombay;

(b) whether Government
ed the report;

(c) if so, the action taken thereon; and

(d) if not, when the examination is
likely to be completed and the reasons for
the delay ?

have examin-

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) to (d). The
report is still under examination which is
likely to take some more time.

Raids on Birla Group of Textie Mills

SHRI C. K. CHAKRAPANI :
"SHRI A. K. GOPALAN :
SHRI K. RAMANI :

SHRI UMANATH :

Will the Minister of COMMERCE be
pleased to refer to the reply given to star-
red Question No. 287 on the 27th February,
1968 and state :

(a) the charges made in the charge
geets filed in the court in respect of two
‘cotton textile mills;

(b) the names of mills against
the scrutiny is continuing; and

(c) when the scrutiny is likely to be
completed and the reasons for the delay ?

8231.
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) A copy
each of the charge sheets filed in the court
by the Central Bureau of Investigation in
respect of the two cotton textile mills, viz.
M/S Birla Cotton spinning -and Weaving
Mills Ltd.¢ Delhi and M/S. Technological
Institute of Textiles, Bhiwani is laid on the
Table ofthe House.[Placed in Library. See
No. LT-1006/68]
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(b) and (c) Scrutiny in respect of M/S
Bhiwani Textile Mills, Bhiwani has also
been completed and a charge sheet filed
in the court. Scrutiny is in progress in re-
spect of M/S Century Spinning and Manu-
facturing Co. Bombay and M/S. Jeeya-
jirao Cotton Mills, Gwalior. In respect of
the other three mills viz. M/S- New swa-
deshi Mills, Ahmedabad, M/S. Manjushree
Textiles, Ahmedabad and M/S. Keshoram
Industries, Calcutta, efforts are being madc
to obtain the relevant records which are,
at present, lying sealed in judicial custody.

Welfare Scheme for Coir Workers

8232. SHRI K. ANIRUDHAN :
SHRI K. M. ABRAHAM :
SHRI A. K. GOPALAN :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Ug-
starred Question No. 1872 on the 27th
February, 1968 and state :

(a) the details of the welfare scheme
submitted by the Coir Board;

(b) the decision taken by Government
thereon; and ’

(c) if no decision has been taken so
far, when it is likely. to be taken and the
reasons for delay ? '

THE MINISTER ‘OF COMMERCE
(SHRI DINESH SINGH): (a) A statement
is laid on the Table of the House. [Placed
in Library. See No. LT-1007/68]

(b) Due to reasources being limited,
the responsibility for welfare measures
being largely that of the State Governments
and the main function of the Coir Board
being to develop the Coir Industry with
particular refernce to exports, it is consi-
dered that the Coir Board is not the appro-
priate institution for taking up such wel-
fare schemes for coir workers.

(c) Does not arise.
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Impact of Trade Practices
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8234. SHRI S. K. TAPURIAH : Will
the Minister of COMMERCE be pleased
to stgte :

(a) whether a Resolution was adopted
by the UNCTAD-II calling for a study of
the adverse effects of trade proctices by the
private enterprise of developed countries
on the export of the developing countries;

(b) if so, the precise nature of the reso-
lution and the steps which are being taken
in persuance thereof; and

(c) the precise nature of the restrictive
practices envisaged in the resolution ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a). to (c) The
Second UNCTAD adopted a Resolution
deciding that a study be carried out on the
question of the restrictive business practi-
ces adopted by private enterprises of deve-
loped countries, with special reference to
the effects of such practices on the export
interests of the developing countries, espe-
cially on the relatively least developed. The
nature, scope and characteristics of this
study is to be determined by the Trade and
Development Board at its Seventh Session
to be held later this year after hearing the
views of the Committee on Manufac-
tures.
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